213 Question of Privilege
circulated to the press soon after the
speech was actually delivered on the
floor of the House with a view to
being of service to the press.

Two errors were inadveriently com-
mitted by the Office :

(i) We forgot to mention on the top
of the copies “subject to departure’
as is likely to happen in case of
extempore speeches such as this one.

(il The need for deleting a few
words which had not actually formed
part of the actual specch was over
looked because of haste and did not
come 10 our notice.

The departure in the summary from
the actual text of the specch wis not
intentional and there was nn desire
whatsoever to ¢ast any aspersion on
the Hlon., Deputy-Speaker  or the
privileges of the Lok Sabha,

I tender my unqualified apology for
this lapse and request you Kindly o
convey this 1o the Hon’ble Deputy-
Speaker and to the House,™

It is signed by A. P. Jain, Exccutive
Secretary.

I will sead also Shri Ranga's

It reads as follows :

Now,
letier 1o us.

“Dear Sir, I received your leiter No,
17/43'C1/69 dated the Ist August
1969 regarding notice of question of
privilege and forward herewith a
letter | have received from Mr. A.P.
Jain, Executive Secrctary of the Swatan-
ira Party in Parliament, in which he
has vxplained the circumstances and
has tendered an unqualified apology
to the Hon'ble Deputy Speaker and
the House.

1 trust that the amends which are being
made in good faith will be accepted by
the Hon'ble House."”

SHRI1 S. M. BANERJEF rose—Iuterrup-
tion)

SHRI D. N. PATODIA Jalore) : What
is this, Sir, 7 After the party has been heard,
and you have read the letiers, why should
he refer to it again ? (Inrerruption’
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MR. DEPUTY-SPEAKER : Order, or-
der. Lei us follow the usual practice.

SHRI S. M, BANERJEE (Kanpur): Please
read the rule. How can he dictate ? That
is their attitude with regard to us, That is
their attitude, (Inrerruption)

MR. DEPUTY-SPEAKER Order,
order. The party has tendered its apology
and made amends in good faith. Normally,
we do not pursue such cases any futher
and I do not want to make any departure
on this occasion. Moreover, the whole
thing has been replicd to by the leader of
the Swatantra party.

SHR1 S. M, BANERITI: : | only want-
ed to say this. Mr. A. P. Jain, who has
signed that letter—1 have nothing against
him - is a young man, a very  educated and
cflicient man. But he is only in the wrong
company. ‘That is my submission.

SHRI D, N, PATODIA :
this, Sir 7 You are permitting him
It is irrclevant,

SHRIL S. M. BANERIEL : He is in the
wrong company. | ¢an assure you he is in
the wrong company. Now, you know, Sir,
that cven the Lok Sabha proceedings which
are sent 1o us contain the words “Uncorree-
ted—Not for Publication’” at the top. Mr.
Masani should know it, How was such a
thing omitted in his oftice ? He must know
the rules. Otherwise, he cannot renuin in
the House. Wnterruption

MR. DFPUTY-SPEAKER : 1 do not
want to continue this. After amends have
been made by the party, I close this matier.
This matter is closed. {Interruption)

What s
like this.

Order, order, I now proceed to the next
item on the agenda.

12 40 hrs.
PAPERS LAID ON THE TABLI

CosT ACCOUNTING RECORDS (MoTo:
VEHIOLES) RULES, 1969 ; REPORT 01
THE INDUBTRIAL LICENSBING PoLlcy
INQUIRY COMMITTEE AND AW ARD
OF ARBITRATOR ON THE PRICE 0
SHARES IN JEBROP AND COMPANY
LTD., CALOUTTA

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND CCMPANY AFFAIRS (SHR1 F. A.
AHMLD) : Sir, 1 beg 10 lay on the Table :

(1) A copy of the Cust Accounting
Records (Motor Vehicles) Rules,
1969, puplished in Notification No.
G.S.R. 1465 in Gazetie of India
dated the 2ist June, 1969, under
sub-scction (3} of section 642 of the
Conipanies Act, 1956, [Ploced in
Library. Sce No. LT—1509 (9]

(2) A copy of the Report of the Indus-
trial Licensing Policy Inguiny Com-
mittee on certain allegations against
Birla group of Indusirics, [Ileced
in Library. See Wo. 1. T—1510 0]

(3) A eopy of the Award dated the
21st April, 1509 given by the
Arbitrator on the price of the
shares rurchassd by the Govern-
ment of India in Jessop and Com-
pany Limited, Calcunta, {Placed in
Likrary. Sce No, LT—1511,60]

SHRI S. K. TAPURIAH (Pali) Sir,
I would like 10 brirg 1o your notice that a
report of the Industrial Licensing Policy
Inquiry Committee was laid on the Table
of the House on 2Ist July. Morec than a
fortnight has pussed but we Members have
not been given copies of that report. You
must have noticed, Sir, that some of our
colleagues have alicady made some stale-
ments pertaining 1o ihat Report and those
statements appeared in the piess the very
next day of the report being placed on the
Table. It is a five-volume rcport and only
one copy has been placed in the Library. It
is doubtful whether hon. Mcmbers in the
few hours awvailakle could have rcad the
report. As far as the present repori is con-
cerned, you would bear with me. 1 am  sure
yvour memory would not fail you—right from
the third week of July certain things about
this report e appearing in a4 newspaper
called Parrior, 1 wonder whether they have
leaked out and how they have got these
things (frserruption). Until it is placed on the
Table it is a secret document. 1 would like
to request Government, through yvou, Sir, to
see that unless they have cnough copies
available for distribution to Members they
should not place any report on the Tahle of
the House like this. I would also request

AUGUST 5, 1969

Paper Laid 216

them 1o have copies of these reporis made
available to hon. Members by this evening.

MR. DFPUTY-SPFAKER
request  Gowvernment to  make
copics of the reports.

I would
available

SHRI F. A. AHMED : Sir, so far as
reference to the first report is concerned,
the report is a very voluminous one. We
have already semt it 1o the press for prin-
ting. As soon as it is available from the
press—I am trying 10 expedite its publica-
tion— copies will ke distributed to hon.
Members, So far as leakage is concerned 1
may point out that actually T got the report
on the day when the reported leakage has
been referred to. I do not know how that
has come.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Will you make an inquiry ([nrer-
ruptions) ?

SHRI F. A. AHMED : May ] just add,
Sir, that afier reading the report, so far as
I have secn, what has appeared in the press
is also not entirely what is contained in the
report. | may tell the House that if necessary
an inquiry will be made (Interruptions).

ot my fand (533): 37 9¥Ee wiw
wrET g f& raammd 1 g qE8w g
qg #1§ @)% SigH & 4@ ? dr%e
sIgde AET & a7 gW W Y@ EAd &, ag
Y 2@ wFd § S FE A A awar g
zaH ;1§ AFAEAN F €T AG 20

MR. DEPUTY-SPEAKER : It is not a
secrel document. 1t will be circulated to all
Members. The question here is about its
premature publication. It is for the Minister
to decide whether it is necessary or not to
have an inquiry (Interruptions).

SHRI PILOO MODY (Godhra) : We
want an assurance of an inquiry.

MR, DEPUTY.SPEAKER : No assu-
rance,

SHRIMATI SHARDA MUKERIJEE
(Rutnagiri) : A number of hon. Members
have already wrillen to you that there should
be a discussion in the House on the attack

of the Calcutta Assembly House by the
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policmen. Although law and order is a State
subject, we do not want

MR. DEPUTY.SPEAKER : We are on
a different matter now. On this point, [ will
not permit you to say anything at this
stage. We are at a different stage. The hon.
Member had written to me about the paper
to be laid on the Table by Shri Ahmed.

SHRI N. K. SOMANI (Nagaur) : Sir,
1 have taken your permission, When | rose
you were pleased 1o say *‘after Shri Tapu-
riah. 1 am raising a point of order in
respect of the arbitration award which is
now being placed on the Table of the House.

MR. DEPUTY-SPEAKER : Under the
rules you will have to wrnte 10 me...
(Interruprions) All right. He can put a
question.

SHRI N. K. SOMANI : 1 would like 10
draw the attention of the hon. Minister 1o
the fact that this arbitration between a group
of individuals and Jessop and Company
Limiied has been a complicated one. 11 has
taken several years before the arbitrator has
been able 1o arrive at his conclusion and
the award was submitted to the Government
of India on the 21st April 1969, at a time
when the House was in session, namely the
budget session. 1 would like to know why
this report was withheld all this time and
why it is being madc available now afier
all this delay.

SHRI F. A, AHMED : This is being
placed before the House as soon as it has
been passed as a decree by the court.

MR. DEPUTY-SPEAKER : Shri Shinde.

SHRI PILOO MODY : Are you salis-
fied with the reply 7 No reasonable person
would be satisfied.

BIHAR SUGARCANE (REGULATION OF
SUPPLY AND PURCHASE) SECOND
ORDINANCE

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : Sir, 1 beg to lay on the Table a
copy of the Bihar Sugarcane (Regulation of
Supply and Purchase) Second Ordinance, 1969
(Hindi and English versions) promulgated by
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the Governor of Bihar on the 20th July, 1969,
under article 213 (2) (a) of the Constitution
read with clause (c) (iii) of the Proclamation
dated the 4th July, 1969 issued by the Vice-
President acting as President in relation to
the State of Bihar. [Placed in Library. See
No. LT-1512/69.]

MESSAGE FROM RAJYA SABHA

SECRETAFY : Sir, I have to report
the following messages received from the
Secretary of Rajya Sabha :—

(i) *lam directed to inform the Lok
Sabha that the Rajya Sabha, at its sitting
held on Monday, the 4th August, 1969,
adopted the following motion in regard to
the prescntation of the Report of the Joint
Committee of the Houses on the Hire-Pur-
chase Bill, 1968 —

“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on
the Bill to definc and regulate the
rights and duties of parties to hire-
purchase agreements and for matters
connected therewith or incidental
thereto, be extended up to the first
day of the Seventieth (November-
December, 1969) Session of the Rajya
Sabha™.'

(ii) ‘1 am directed to inform the Lok
Sabha that the Rajya Sabha, at its sitting
held on Monday, the 4th August, 1969,
adopted the following motion in regard to
the prescniation of the Report of the Joint
Committee of the Houses on the Architects
Bill, 1968 :—

“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on
the Bill to provide for the registration
of architects and for purposes con-
nected therewith, be extended up to
the last day of the Seventieth (Novem.
ber-December, 1969) Session of the
Rajya Sabha™.”

(iii) ‘I am directed to inform the Lok
Sabha that the Rajya Sabha at its sitting
held on Monday, the 4th August, 1969,
adopted the following motion in regard to
the preseniation of the Report of the Joint
Committee of the Houses on the Contempt
of Courts Bill, 1968 :—



